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Iard Shri G.K.Mohanty, counsell 

for the applicant. The prayer in this 
Application is.to  quash the PunishmentJ>-
order dated 8 • 2 • 1995 v ide Anne xure -2by 
which the Assittant Engineer, S.E.Railw4y, 
Bhubaneswar, reduced the applicant's pa* 
fran Rs.1150 to 800/- for a period of 
12 months. The applicant has preferred 
an appeal dated 26.3.1995yicb Annexure.3 
aqainst this order tothe Divigional 
Engineer,S.E.Railway(Repoflefl_), 

Shri. Mohanty submits that he is aggriev ,d 
because of the delay in the disposal 
of such zepzesentation which is a 
statutory appeal filed within the time. 
The delay in disposal of the appeal 	v<c) 
is €'SulS*r considerable. When a statuGr 7 
appeal is pending, this Original 
Application cannot be admitted. II, therefore, 
direct Respondent 1, before whczn 
Annexure..3 dated 26.3.1995 is pending 
for disposal of the same within a pen 
of six weeks frai the date of receipt 
of this orde r • If pecessary, Re spoixie nt 1 
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shall give the applicantpfirig heard 

be fore disposing of the re pre se ntat ion. 

Original Application is disposed 

of at the admission stage itself. 

Send a copy of this order along with 

a copy of this çetition to Respondent 1 

and a copy of the order be handed over to 

the applicant's counsel. 
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